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(1 	 T± CENTRAL ArLINISTRATIVa TRIBU1L 
MIJB4I BElCH, MIiBAI. 

REVIEW IETITION NO.(N) 13/96 IN 
IGINAL.APPLTIoN N.1175 of 92 

0.A.No.122L2~. 

Coram: Hon'ble Shri B.S.Heqde, Member(J), 
Non' ble Shri P.P.Srlvastava, Meinber(A). 

Rjiamachandran, 

Junior Doct.entation Officer, 
Patent Information System, 
Nagpur5. 

V/s. 

The Union of India & (ks. 

IPer Shri B.S,.Hegde, Member(J) 	Dt. 

The applicant has filed this Review Petition 

seeking review of the order passed in O.A. Nos.117/92 & 

: 1125/9 on.13.8.1996. The applicant in. thisReview• 

Petition while seekin review of the order has urged that 
lit Respondent 

D1C convened by trieLDepartment is not in order and 

tion taken by the Respondent i.e. Dr.P.P.ranjpe 

a fide and requires re-consideration. However, 
\4' 

a perusal of the Review Petition we find that the 

applicant has not made out any new grounds for our 

re-consideration. As a matter of fact, the O.A. was 

disposed of on merits The applicant has not fulfilled' 

the required conditioit for the post of Senior Doctmentation 

Cfficer,though he was considered by the DPC twice, he was 

found urt it and on a 1 perusal of the AGR and DIC records 
Certified rue Copy 
Date.. ..... . ..Ae came to the conclus ion that there was no merit in the 

and accordingly the O.A. was disposed of. In the 
Secijn fficer \< 	result, we do not find any substance in the R.P. and the 

da1 pdmn, Tribune is d1 ssed. 
ombay Bench. 


